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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O%. NO. 3/92 

&Nii 

DATE OF DECISION 30.11.94 

3hri G.i.huk1a 	 Petitioner 

itPL• 	,L;jjar 	 Advocate for the Petitioner (s) 

Ves 

Uriioi oi India & Anr. 	 Respondent 

i1r.Jci1 17\urashi 
	

Advocate for the Resporient (s) 

CORAM 

The Hon'ble Mr. 	•-. 	 : Vice Chairman 

The Hon'ble Mr. C.adr.00rthy 	 Member (4) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



(/9  

:2: 

Shri G.A.Shukla 
inspector of Central Excise, 
Janngar 	 ..... pp1iarit 

(Advocate : 4r.I.S.Gajjar 	) 

Versus 

union of India 

Collecor of Customs,and 
Central Excise, 
UeCd Quarter Jfi ice, 

Respondents 

(advocate ; iir.Akil Kureshi. ) 

orcAL ORDER 
in 

0..To:93/92 	 Date :30.11.94 

Per Hon' ble Shr.j .B. Patel 	; Vice Chairman 

Ob
The applicant and his advocate are not present, 

when the iattcr is called out. Dismissed for default. 

No order as to costs. 

(K.Rarraeoorthy ) 	 (.E. Platel 
Met-riber (A) 	 Vice Chairman 
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.cation vws tiled on 12.1: 

.h the cibjections raised b the offcc .vre 

1ed on 1 2. 1 .99 and the learned ad•ocae 

r.Gajjar was called upon to remove the office 

ifl5 within 2 1 days. But till date the 

advocate .Mr.Gajjar. 	has neither removed 

ncc1ions nor has contested the same under 

otU.AJ. Rules of Practice 1993. Still. 

ever. in the interest of justice, the matter is 

'' 	'11 	1fl1 IC 

V 
/J 	H 

) 	-)•• '7'. 

C 



11 
LL 	 ?FI- 	 J RDbR 

iri Neither the 

If his counsel is present.' I'hough 1h 
nhjections raised b the office were flotified on 12.I99 
und the learned advocate Mr.Gaj jar was called upon to 

.2lnove the objections within 21 days but as he failed to 
move the objections, the matter was adjourned from 

lime to time but till date the learned advocatc 
has neither removed the objections nor has co.F-

ime as required under rule 17 of C.A.T. Pra. 
{enee. under sub clause 4 of rule 5 of C.A.T. Procedure 
laLles. the registration is declined and the nmtter is 

	

ordered to he placed bet' 	 ! 

sir nrer n -1 



OFFICE. rZPOFT  

6.4.99 

H 7r 
1%,I.A.St.8/99 in O.A. 9 3/9 2 

OFDER 

M.A.St.8/98 sacks restoration of the O.A. 

93/92 which was decided on 30.11.94. I'his M.A. 

has been filed in January 1999 and has been unier 

objection. Despite issue of notice objections 

have not been removed. It would seerri that the 

aplicant is riot serious about the rnatter. 

REgistration of N.A.St.8/99 dc1ined. 

(A.S.Sanghavi) 	 (V.Ramakrishnan) 
Mmber(J) 	 vice Chairman 
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M.A.st/267/99 fl 0.A/93/92 

30.00.99 	 M.A.st/267/99 seeks restpration of 

0.A/93/92 decided on 30.11.94. 

Despite grant of number of oppurturiitie 

office objectic*ss not removed. The 

miscellaneous applicant had filed earlie 

M.A.st/267/99 seeking the same relief 

which was declined. Even 4in merits the 

contention that the applicant was not 

awaEe of the order dated 30.11.94 till 

Dea' 98 	-i#ify thereITéj  

as no x±j 	explianati on 

isgiven as to what he did in the inter-

vening period. 

Registraion of M.A.st/267/99 

declined. 



M.A/st/267/99 IN O.Iv'93/92 

30*06.9  

O[ICE REPOrLF 

	

OER 	- 

M.A.st/2/99 seeks restoration of 3,A/93/9: 

decided on 30.11.94. 

Despite grant of number of oppurtuinities, 

I
office objections not removed. The miscellanec*is 

applicant had tiled earlier M.A. st/26t'99 seekir 

the same relief whichwas declined. Even on merits 

theiç contention that the applicant was not aware of 

the order dated 30.1144 till Dec98 is inconvenin.. 

I cing as no ex lkanadonz is given as to what he did 

inthe intervening period. 

Registration of M.A. st/267/99 declined. 

tf 

(p:C. Kannan) 	 (V. Ramakrishnan): 
Member (j) 	 - 	Vice Chaizman 
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NTRAL ADMIjiSTRJE TRIBU 
r-i 'Th7s T - 	 40. 1J 	 L i'L 

AppJicatj No. 

Transfer Application Nc. 	
of 

CERTIFICATE 

Certified that no further action s required to be tan and 
the case 

is fit for consignmentt the Record Room (Eecided) 

Dated : 

Countersign 

Signature of/he Dealing 
Ass is(tant 

Officer 


